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O R D E R 

PER OM PRAKASH KANT: 

This appeal by the assessee is directed against order dated 30th 

September, 2025, passed by the Ld. Commissioner of Income Tax 

(Appeals) – National Faceless Appeal Centre (NFAC), Delhi [in short, 

Ld. CIT(A)] for assessment year 2015-16 in relation to penalty levied 
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by the Assessing Officer u/s 271(1)(c) of the Income Tax Act, 1961 (in 

short, the Act).  

2. Before us, the Ld. Counsel for the assessee submitted that there 

was a delay of 210 days in filing the appeal before the Ld. CIT(A) but 

the Ld. CIT(A) has not condoned the delay in filing the appeal and 

dismissed the said appeal in limine. The Ld. Counsel submitted that 

penalty proceedings were initiated in the quantum assessment 

proceeding completed u/s 147 of the Act on 26th March, 2022. The 

demand notice for the same was received on 21st October, 2022. Thus, 

assessee filed appeal against the quantum proceedings and meanwhile 

the penalty order was also passed which he was not aware when he 

visited the office of the Chartered Accountant. He brought this fact of 

penalty levied to his knowledge but till then already, there was a delay. 

The assessee submitted that there was no mala fide intention for not 

filing the appeal on time and it happened due to inadvertent mistake 

of not consulting the Chartered Accountant on time. But the Ld. 

CIT(A) rejected his contention observing as under: 

 “3.2 The contention of the appellant has been perused. The 
assertions made by the petitioner appellant are not supported by any cogent 
and verifiable evidence. The assertion regarding being a layman and not 
aware about the proceedings in the matter, is not a legally tenable 
explanation. It is a settled position of law that ignorance of law cannot be 
treated as sufficient cause for condonation of delay. Where law demands 
agility and sincerity, neglect and laxity are not to be rewarded. Ignorance of 
law can never be advanced as an excuse for escaping the rigours of its 
provisions. “Ignorantia Juris non Excusata” places responsibility on 
individuals to know and follow the law of the land regardless of whether they 
were aware of the law or not. A person cannot avoid liability by claiming that 
they did not know the law and unaware of the fact. In these proceedings, 
however, the appellant has not brought out anything that can be sustained as 
sufficient cause.” 

3. We have heard rival submission of the parties on the issue in 

dispute. We find that assessee was prevented by way of a sufficient 

cause in not presenting the appeal within the limitation period. As 

assessee was under bona fide belief that penalty order would be levied 
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after finalizing of the appeal which was pending before the Ld. CIT(A), 

the explanation filed by the assessee is acceptable. Accordingly, we 

condone the delay in filing the appeal and restore the matter back to 

the file of the Ld. CIT(A) for deciding the issue in dispute on merit. 

4. Ground No.3 of the appeal of the assessee is accordingly allowed. 

Since we have restored the appeal back to the Ld. CIT(A), other 

grounds of the appeal are accordingly rendered academic and we are 

not adjudicating upon it at this stage. 

5. In the result, appeal of the assessee is allowed for statistical 

purposes.   

Order is pronounced in the open court on  23rd February, 2026 
  
              Sd/- Sd/- 
(Kavitha Rajagopal)                 (Om Prakash Kant )                              

  Judicial Member        Accountant Member 

 
Dated :   23rd February, 2026 

 
Ankit, Sr.P.S.   
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                                                              BY ORDER, 
 
 

 (Dy./Asstt.Registrar) 
               ITAT, Mumbai 

 
 
 
 
 
 
 
 


